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Table a copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (3) of section
44 of the Food Corporation Act, 1964:—

(1) G.S.R, 768(3) published in
Gazette of India dated the 22nd De-
cember, 1977 containing Corrigenda
to Notification No. G.S.R. 1528 pub-
lished in Gazette of India dated the
16th October, 1965,

(2) G.S.R- 769(E) published in
Gazette of India dated the 22nd De-
cember, 1977 containing Corrigenda
to Notification No. G.S.R, 1415 pub-
lished in ‘Gazette of India dated the
14th September, 1967.

(3) GS.R. T70(E) publisheq in
Gazette of India dated the 22nd De-
cember, 1977 containing Corrigenda
to Notification No. G.S.R. 1297 pub-
lished in Gazette of India dated the

29th August, 1968, ([Placed in Lib-
rary. See No. LT-1609/78].

SHRI JYOTIRMOY BOSU: I have
given a notice on this

If you see item 5(1), it Is a corrigen-
da to Notification No, GSR 1528 pub-
lished in the Gazette of India dated the
16th October, 1965. Then ycu come to
the second one. It is a corrigenda to
a Notification published on 14th Sep-
tember 1967 and the third one is a
Corrigenda to a Notification published
on 29th August 1968, I will not blame
the present Minister so much although
they are now there for the past ten
months. But how are these things
brought in the Ministry? What are
the officials doing? The Minister
should assure the House that the offi-
cers responsible for these serious
lapses will be pulled up. The House
cannot be taken for a ride like this.
We are not rubber-stamps. We do not
grant er-post facto sanction.

SHRI BHANU PRATAP SINGH: The
hon. Member should have appreciated
the vigilance of the Ministry in having
unearthed this after such a long time.
Anyhow, I will look into the matter
why this was not unearthed earlier.
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NOTIFICATIONS UNDER CENTRAL SALES
Tax Act, 1956

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH): 1 beg to lay on the
Table a copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (2) of section
13 of the Central ESales Tax Act,
1956:—

(1) The Central Sales Tax (Regis-
tration and Turnover) (Amendment)
Rules, 1977, published in Notification
No. G.S.R. 762(E) in sazette of India
dated the 17th December, 1977.

(2) The Central Sales Tax (Regis-
tration and Turnover, (Second
Amendment) Rules, 1977, published
in Notification No. GSR 778(E) in
Gazette of India dated the 28th De-
cember, 1977. [Placed in Library.
See No. LT-1610/78).

12.08 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED PRESENCE OF U.S. NAVAL FORCE

IN THE INDIAN OCEAN AS A CONBEQUENCE

OF THE EXPLOSIVE SITUATION IN THE
HORN OF AFRICA

DR. BALDEV PRAKASH (Amrit-
sar): | call the attention of the Minis-
ter of External Affairs to the following
matter of urgent public importance
and request that he may make a state-
ment thereon:

Reported presence of Naval Force
of the United States of America in
the Indian Ocean as a consequence
of the explosive gituation in the Homn
of Africa and the suspension of US-
Soviet negotiations over arms Limita-
tion in the Indian Ocean.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): Mr, Speaker Sir, the House
is fully aware of the Government's
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view that the military presence of
Great Powers in Indian Ocean is a
cause of tension and insecurity in the
area. The concept of a Zone of peace in
the Indian Ocean implies elimination of
toreign military presence from the area.
India, a member of the U.N. Ad Hoc
Committee, is also actively particjpgl-
ing in the implementation of the U.N.
Resolution on Zone of Peace in the
Indian Ocean. Preparations for a
meeting of the littoral and hinierland
States of the Indian Ocean to be con-
vened in New York for implementing
thc U.N. Resolution, are at hand, India
has given expression to its belief that
for achieving concrete results, the
participation of Great Powers and
major maritime users of Indian Ccean
in the proposed international con-
ference is essential.

1t is in this context that lnfdia has
welcomed USA-USSR talks on mutual
arms limitation in the Indian Ccean as
a step towards the establishment of
Indian Ocean as a Zone of Peace al-
though our objective remains that of
elimination of all foreign n.ilitary pre-
sence from the Indian Ocean. India
hopes that any bilateral understanding/
agreement reached by the ‘Great
Powers shall incline them to extend
increased cooperation to the U.N. in
this matter and thus facilitate the
establishment of the Zone of Peace.

The current explosive situation in
the Horn of Africa is a source of deep
concern to us. Ethiopia and Somalia.
apart from being neighbours linked to
us by the Indian Ocean. with whom
we have friendly relations, are also
developing countries and our fellow
partners in the non-aligend fraternity
of nations. The continuance of this con-
flict is vitiating the generally improv-
ing climate of international relations
and causing a serious set-back to
detente. This makes it all the more
imperative for us to contribute to the
search of an early peaceful snd nego-
tiated solution to the problem. This
House will recall that as early as
August last, I had appealeg to the
leaders of Fthiopia and Somalia
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through their Charged’ Affaires in New
for excise of restraint and

Dehli,

statemenship, and had also ex-
pressed the hope that a peace-
ful settlement of the dispute

would be arrived at and that the QAU
Goog Offices Commitiee on this subject
would succeed., I had also expressed
our apprehension that the conflict ip
the Horn of Africa would divert atlen-
tion away from the burning issues in
Southern Africa and that the continu-
ationp of the dispute would weaken the
NonJaligned movement and invite in-

treased Great Power rivalry in the
region. To our great disappointment,
the OAU efforts have not yet succeed-
ed and some of pur fears are proving
correct.

The differences between Elhopia and
Somalia over the Ogaden province of
Ethiopia erupteq in the form of a full
scale armed conflict last June. Ethio-
pia ascribed this to the invasion of its
territory by Somalian troops while
Somalia claimed it as liberation of
Ogaden by the Western Somalia Libe-
ration Front. Though the matter came
before the OAU Summit Conference in
Libreville last August, its subsequent
mediatory efforts did not succeed. The
situation continued to deteriorate.
Now, there are reports of large scale
external military involvement in the
area. Even allegations have been
made that Ethiopia with its sugmented
military capabilities may decide to
carry the war across the frontiers
Ethiopia, as the House is aware, has
denied these allegationg and has gone
on record to say that its objective is to
get the aggression vacated.

Our Prime Minister has had an cx-
change of correspondence wilh Presi-
dent Carter of USA and President Bre-
zhnev of USSR in which the cdevelcp-
ing situation in the Horn of Africa has
been referred to. He has stated that
the conflict in the Horn of Africa re-
quired restraint on the part of external
powers ag it could become mere coms-
plicated by increasing rivalry and
foreign military involvement, He has
sugrested that ways and means of res-
traint should be found to bring ahout
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a settlement respecting the »rinciple ot
inviolability of the established frontierg
as enshrined in the OAU Charter and
that an acceptable political solution
under the OAU, UN or any other mutu-
ally acceptable guspices, be urged.

Secretary of State Vance had stated
in his Press Conference on 10th Feb-
ruary 1978 that the Soviet and Cuban
involvement cannot help but have an
effect upon the relatioaship between
USA on the one hand and USSR and
Cuba on the other, and thar it js a
matter which USA will obviously keep
in mind as they proceed with the talks
on the Indian Ocean because what
seems to be happening there was in his
view inconsistent with the limitation
of forces in so far as the Indian Ocean
talks were concerned. Even then. he
had observed that USA would continue
with those talks. but pointed out that
obviously it affected the political at-
mosphere in which those talks are car-
ried forward.

There have been some cnnsultations
recently about the desirability of con-
vening the Security Council of the
United Nations to consider the
situation in the Horn of Afric~, Both
the USA and UK feel that the
aim of a debate in the UN Securi-
ty Council would be to have de-
librations and sesk negotiatiors
which would contribute to a political
solution py reinforcing, through UN
involvement, the OAU efforts at media-
tion. They stress that the purpose of
the Council meeting is to seek a settle-
ment and not to engage in g propa-
ganda exercise. They also feel that the
respect of territorial integrity of 21l
States in the area should be one of the
guiding principles in bringing about
a peaceful resolution. In fact, as
stated by Dr. Brzezinski, the 1J.S. posi-
tion is that Somalia ought to withdraw
to its territorial frontiers, that the in-
vasion of Ethiopia ought to be termi-
nated that there ought to be p=ace-
keeping arrangements, preferably by
the OAU, and, in that context, the re-
ported toreign invr ment by the
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Soviet Union and Cuba ought to be also

terminated by the departure of their
forces,

The Soviet Union holds the view that
the first step is the Somali withdrawal
from Ogaden, They are at pains to

. point out that while Western Powers

had shown no concern at the time of
Somali aggression of Ethiopia, they are
now voicing their concern about the
situation in the Horn of Africa when
the Ethiopian side has begun to repel
this aggression. They feel that their
assistance to Ethiopia in repelling the
aggression should not be construed in
any way as their being interested in
the expansion of the conflict. They are
categorica]l in stating that cease-fire
without Somali withdrawal is not possi-
ble. They think that once Somali
forces have withdrawn, the problem
could be tackled by the OAU. They
have informed the USA that they are
opposed to a Security Council neeting
as it would only aggravate the situation.

We also understand that the African
group is not in favour of discussions
in the Security Council. At the same
time. Nigeria who is chairman of the
OAU Mediation Committee, has been
trying very hard to mediate between
Ethiopia and Somalia in order to bring
the conflict to an end. Nigerian efforts
seem at last to be succeeding with their
having arranged a meeting, which
would take place in Lagos shortly bet-
ween {he special emissaries of Ethiopia
and Somalia.

We have all along felt that the solu-
tion to the problem—as indeed for &ll
intra-African problems—should be
sought in consonance with the letter
and spirit of the OAU Charter. We,
therefore believe that the parlies to the
dispute should respect and observe the
letter and the gorit of this Charter.
We are in favour of any concrete and
agreed initiative that can kbring about
such a solution. We, therefore, wel-
come the proposed meeting to be held
shortly at Lagos between Ethiopia snd
Somasalian special emissaries and hope

-
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that it will bave .a successful outicome.
We would support any move which
would reinforce the OAU eflcrts lead-
ing to cessation of hostilities and a
mutually acceptable solution, and we
hope that the requisite cooperation for
the success of such efforts would be
forthcoming from all parties concerned,

1 would now refer ‘o what certain
Hon'ble Members seem to regard as a
connected move, namely, the reported
U.S. Naval presence in the Indian
Ocean. There have also been reports
of Nava] presence of other Great
Powers in the area. While it is not
possible for us to accurately assess the
connection between this cevelopment
and the situation in the Horm of .Africa,
we are of the view that such foreign
naval presence in the region cannot but
act ag an impediment {o the lessening
of the tension in the area, and also to
the effort of the international commu-
nity for establishment of a Zone of
Peace in the Indian Ocean.

There is no truth in the reports that
due to developments in the Horn of
Africa, US-USSR talks on questions
concerning arms limitation measures
in the Indian Ocean have been sus-
pended.

In fact, the last round of such talks
was held in Berne, Switzerland accord-
ing to schedule, from February 7 to
February 17. Thus, this did not end
abruptly nor were they called off pre-

*maturedly on account of the situation

in the Horn of Africa for any other
xeason, However, we are given to
understand that the US Government
has informed the Soviet delegation at
these talks that it regretted the current
Soviet activities in the Horn of Africa
and ihat the increase in Soviet naval
forces was inconsistent with the spirit
‘and substance of the negotiations. The
[Boviet side view this as another inst-
tance of the American practice of

aking use of unrelated situations for
Wolitical purposes. As regards the
‘Bubstance of the negotiations that
nded ten days ago, we understand that

concrete progress has been registered.
Both USA and USSR have characteris-
ed the discussions as ‘‘frank and yseful”
contributing to an understanding cf
each other's position. Moreover, there
is agreement for these talks to be re-
sumed, though unlike the hitheroto
practice of agreeing upon approxi-
mate date and venue of the next round
1_:: talks, the date of subsequent meet-
ing has been left to be fixed by 1nutual
agreement later on.

Sir, we have always held that the
beneﬂ‘s of detente should flow to the
internitional community as a whole.
We have always been in favour of
peaceful solution of .disputes bilateral-
ly, or through regional organisations
such as ‘he OAU in case of intera-
African problems, and if need be
through mutually accepiable auspices.
Indian Ocean should be a Zone of
Peace guaranteeing peaceful maritime
activity through which international
commerce flows. Meaningful pro-
grammes of economic cooperation
among its littoral and hinterland States
for the benefit and welfare of the peo-
ple inhabiting Indian Ocean region
ought to be developed. Any develop-
ment which impedes evolution of the
course of events in these directions is
a matter of serious concern to us.
What is more, India can ill efford to
have tension-creating presence in the
vicinity of its maritime zones. This is
how we view the situation to which
the Hon’'ble Members have drawn at-
tention. This House will agree that a
just, peaceful and negotiated settle-
ment of the problem in the Horn of
Africa is bound to exercise a healthy
influence in bringing about an early
establishment of Indian Ocean as a
Zone of Peace and will be conducive
to development of mutually beneficial
inter-se economic cooperation in the
region. Al efforts in this direction
wil] have our full support.

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I rise on a point
order? We are grateful to the hon.
Minister for giving a massive informa-
tion in answer to a culling attention
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motion. Bui, I address this question
to the Chair gpecifically that in 3 cal-
ling attention you always insist, \ery
rightly so, that it should not occupy
more than 20 or 25 minutes or so. This
is also the opinion expressed in the
Business Advisory Committee. Now,
if the hon. Minister takes so ruch t.me
in making a statement in response to
the calling attention motion, then, the
time necessarily taken would be much

longer.

Woulg you kindly not ask the minis-
ters to so frame their answers that
they can keep all these thirgs in 3
smaller compass? He has already read
out ten to fifteen pages statement.

SHR1I ATAL BEHARI VAJPAYEE:
Five pages only, -

SHR] SHYAMNANDAN MISHRA:

Whatever it may be. You pull up
any hon. Member if he takes more

time.

MR. SPEAKER: I do not rull 1p
anybody. I only request. This might
have been much smaller. Dr. Baldev

Prakash.

To AAAT THTN : WedAs HFI3T,
¥ WgIEq A AT TAFTT FIIH § 537
famr 2, IFFH AW w3 faswA
wqee gET ¥ 1 uF a1 Ay fE gmr
¥ fega Ama § fawdEeg
*fqo qeT aw AWM W1 gET
ag W *g7 w747 f¥ go uHo TWo WK
go UHo THo W7o FI H/FIL W) zHI
TEG FT T FT & FTH 2T G araa 9
F<T @ & afrT awy sy mfra
gr w1 &7 fom @1 ¥ I AT
fzar 91, qua Ffay gevT ST H,
ag g & f& waf=1 ¥ 9 sgrs =w
gag tfeas O & w2 Wy gw
g1 TUQ A AT F g7 aNT 97
W T | HAT HERT A W g w19
arer gfegfegawraa ¥ ge uwo 3w
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sifawr ¥ frdr Y g¥c #r S3w
gfeas g|T & J914 wErq ¥ fwdr ot
qATR H OF vFTHT q°qT W@ 1
g% At feasgdT w7 S¥ weivar ¥
§FT9 I¥ 1 TAET U J2T UTH
Hifeas s87  ug, gg IgT =2 ¥ )
¥ qoar srgar g fx o« darara
AT 71 qIEFT ¥ Fr€ FrIArd A6 w7
g a1 FAT OTT WENVAT ¥ IgET W
grsg e

aw {7 F1 A7 gdwm gz @ &
1972 & WI'd 917 qrfe=ary * Fra
agrf gd @r 1 FE wRIAT F wos
THA FAA AGTT AT F WATE T W
fac 9 1 o®ET Fr E ¥ AW N6
%27 a1 f% gz 99 7 7 gafoafae
1 ORT F¥F IFT AATA AT VR
F1 wfow*£r9Y ) 39+ 7 gAwM Tz
T S1AT V@ & f¥ AATq ®T 9NIF #7
g+ 9315 fEar srav &0 @® gAY
Frfa 21 @@ Fify w3 /A7 qrfesma
FAAN AT FTHS § TET FTI97 4}
oRIFT & weqfy agy & v
fefufaerrsam oo sfegs wwma
FfFa w0 ATH IZT 97 F o UHo TaT
FIH FATARMT R 3T IAT 7
7 magT fasmr o7 FFar

20 7)Y 1 AT FT * froq
TRTIT T ATH Uoeq ¥ AF ORIT
¥ Ws7 W90 3T U FFTE ¢

USA plans to strengthen its strategic
forces in Asia and upgrade it in the
Pacific. ’

qg A frg axh gw wTH AT Y o
TFIT X AT WENIVAT ¥ TH ST W7
faar g qg mRar fag sTa & &)
T FE AENIAT AT H /T GTAT ®T
2 @ §ar gverT ¥ wrE fave e,
Fré€ fedede ar v g @ w5
T[T FHOFTHT AXFTTAw qgArd ?
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’

TAT  JATH GTIT ET TLHFTT ¥Y Hforer ¢
ar I AT AWT AT WT W@ § TAWY
rrfgw sy & fao sgr oto, gad ar
¥ 4T GIFTTHT AR J F 18 ATC WaAT
T g ?

qar wgwa 7 wgr g f&® gfed
ET W & w=iT gurdr T=®r @ fw
mfAa &g syefgrsaTT ) s aze
q GXETT AT qATT GSTA T S0 3
TN T X IHE ®EWT g 1w
FTLATE |IFTT FAT 74 9T TEr & 7
917 FYT FIH IS ST @l & TqFT
rqetwvor gt =Jifeo

WY wew fagrdt ao@u ;o fgex
WETAMTT &1 wifed & g7 s47F
#FI aTd TAT HTHIR 9T I3t g fF s
F¥r oifaaqT F 5 STAT FTH@IST IAT
TRT 1 HTAAG AT T 179 GHOFT
F 9FIAT F ¥4 F1 33T fFm@r
TAF WA HHIFT HIAT Arorfaa
ST WT 1 TH ATEY H AT
¥ [Ig EHT §YOF @ W7 gHA woAr
fasm S A SFc ®FT @ | HrAad™
gIEg QAT T OHA & gead@sgrac
fasar soea ¥/ § 1 gav 7@ grar
2 a1 T™ aAE F 99 farg & s=wa
FT FATA H FTE FETqF AL AT &
FEA F1 AT TE FT 97 7T & ¥ v
Frwfea Hwrf favie afg ag@rgf 2
TtgsT W9 gg g % xdawT wfaq ar
gaw fgawry @ ¥ mraAw G777
saTA o farga asasr srHrTEEAT
9TgaT g | FY I9H wgr & fwowwic
g uwrE mwier ¥ fegfa faasr ay
fezr Te Y, gfegs srwe Q19T & wfee
sfagifoar a3 1 zafag g %
WETF FTATAATITT & AT =fge |
AN T FTAE FATSF "I ¢ %

-

gROFr AT qifqgg a9 F A F
fer wgraTaT & gfagr) &1 &7
FET F A AT JITEIT IT @G &
Fg AT T TE @ Ar ATqAT @R
FT T TE & 1 s|rA ® FX IFET
garar fagt & 1 argEa gr Wr § 8%
wiaca & WY g

-~ SHRI SOUGATA ROY (Barrack-
rore): The hon, Minister has made 2
ong-winded, wishy-washy statement
in which it tries to give the view of
both sides, But there is a sort of
silence on the role which the Govern-
ment of India is going to take. This
is not the first time that the U.S. rre-
sence has been noticed in the Indian
Ocean. It has been noticed in the
Indian Ocean whenever there was a
conflict, for instance, the US Navy
moved in the Indian Ocean dquring the
Bangladesh conflict. I may also re-
mind the Foreign Minister that it was
in this Indian Ocean, in the Horn of
Africa, the nuclear base has been set
up at Diego Garcia against which the
Government of India had prctested at
that time. This is a gun boat diglo-
macy. Now, they are moving their
Naval Fleet from the Western Pacific
Ocean into the Indian Ocean. That is
why I said it is a wishy-washy slate-
ment. The Great Powers should
withdraw, This is a statement of
goodwill visit. It does not declare our
policy. Sir, with your permission. I
want to ask the Hon'ble Minister if the
Government of India is going to give
an outright condemnation of the United
States presence In the Indian Ocean.
Whether the Government of India
instead of depending on the United
Nations is going to take any initiative
in calling a Conference of the liitoral
States to protest against the presence
of the U.S. Navy in the Indian Ocean?

SHRI ATAL BIHARI VAJPAYEE: 1
am sorry I do not agree with the hon.
Member that if is a wishy-wzashy
statement. I am making a statement
on a situdtion which is very delicate
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and India would like to play a cons-
tructive part. To be frank, in regard
to Indian Ocean, the Janata Govern-
ment has not departed from the policy
which had been adopted by the former
Government.

SHRI SOUGATA ROY: It was good.

SHRI ATAL BIHARI VAJPAYEE: It
was good then, Now it has become
bad. Sir, we have repeated, times
without number, that we are opposed
to all military bases in Indian Ocean
including Diego Garcia. All bases are
to be eleminated. But that cannot be
achieved simply by making a statement
in Parliament or making a speech out-
side. After all those who have estab-
lished bases, whose presence is causing
tension in the Indian Ocean, we are
having talks with them. The talks
have made some progress though we
would like the talk to succeed immedi-
ately. But it is always good to talk
rather than indulge in gun boat ciplo-
macy. India has no intention of cal-
ling a Conference of littoral and hin-
terland States because the United
Nations Ad hoc Committee has already
convened a Conference and we are an
active Member in it. We are an active
member of that ad hoc committee and
no usefu] purpose will be served by
calling a parallel conference.

SHRI JYOTIRMOY BOSU (Diamona
Harbour): In the mean time the details
of the build up at Diego Garcia? They
are equipping it every day with the
most modern weapons, ICBMS, eic,

PROF, P. G. MAVALANKAR (Gan-
dhi Nagar): We ate grateful to Shri
Vajpayeeji for giving us a factual and
detailed statement. He himself called
it a very delicate and important issue
and I agree with him. But I did not
confine myself to only one aspect in
the call attention, namely, the explo-
sive situation In the Horn of Africa
and the disoute between Ethiopia and
Somalla. We all agree with the gov-
ernmenf when he says that the Gov-
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ernment hope that the two govern-
ments concerned would come to terms
soon and settle the matter in accord-
ance with the OAU charter. But I go
to a different direction.

My call attention is also concerned
with the proposal for a free and peace-
ful Indian Ocean, entirely ang com-
pletely free of tensions. It includes
the getting out of all the big powers
either in a phased manner or in some
other manner. It is g truism to say
that the Indian Ocean requires peace
and security and freedom of naviga-
tion, freedom of the seas, freedom of
trade and transit. Most of the littoral
countries, hinterland countries which
incidentally, as Mr. Vajpavee himsell
says. are non-aligned countries and
developing countries also cannot he
bothered in terms of their econcmic
and social progress by the super
powers’ military and defence manouv-
res and exercises in this area. That is
why the question of Indian Ocean as
a peaceful zone becomes imrortant It
was Sri Lanka in 1971 which tcok the
initiative in having the Indian Ocean
declared as a peace =zone, and it was
later taken up by us also actively. 1
want to give the background because
of Indian earlier stand that there must
be freezing of big power reval pre-
sence in the Indian Ocean and there
must be total demilitarisation of the
whole area. I want to know v'hat has
happened to India's position in that
maiter. I want to know whether it is
a tact that Prime Minister Mararji
Desai told both the Russians and the
Americang about this. The Prime
Minister and Shri Vajpavee went to
Russia, and the U.S. President, Mr.
Jimmy Carter came to India. There
were talks. What happened in those
discussions? It seems to me that Irdia
is slightly or significantly, In a subtle
was perhapsg sifting from its earlier
insistence, from two aspects, freezing
the big power naval presence and total
demilitarsation

SHRI SHYAMNANDAN MISHRA:
How are the two things consistent?
They are not consistent,
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PROF. P. G. MAVALANKAR: That
is the position which India took earlier.
Anyway I hope the Minister will know
what 1 am trying to point. He has
~ given a long statement.

MR. SPEAKER: That does not mean
that it should be equally long.

PROF. P. G. MAVALANKAR: I do
not want to make a speech. I am sorry
to say that Shri Vajpayee said that
speaking in Parliament would not belp
or achieve anything. But, if may
say so, speaking in Parliament, putfing
a question in Parliament certainly
helps as well,

MR. SPEAKER: Please conclude.

PROF. P. G. MAVALANKAR: When
a question is admitted....

MR, SPEAKER: No, no.

PROF. P. G- MAVALANKAR: 1 do
not understand what you say, ‘no, no,
what?

MR. SPEAKER: You cannot go on.
Rules permit that you can tzke three
or four minutes.

PROF. P. G. MAVALANKAR: It is
a very important matter and it also a
delicate matter and if 1 do not give the
full background I might be misunder-
stood. My point is whether India is
going to move closer to the United
States. President Carter before the
election in the United States—perhaps
as election rehetoric—had asked for a
total demilitarisation of the Indian
Ocean. Now he says that the naval
Presence of Bolh the USSR and the
United Stateg must be freezed at its
current level. ... (Interruptions)

MR. SPEAKER: You cannot go on

like this, you have taken more than
five minutes.

PROF. P. G. MAVALANKAR: It is
very important.

274
MR. SPEAKER: The rules provide

that no more than 3-4 minutes would
be taken.

PROF. P. G. MAVALANKAR: If
You insist, I will come to the question
but this is a delicate subject.

MR. SPEAKER: Every Member says
that his question is delicate and that
his question is important.

PI:‘iO!'. P. G. MAVALANKAR: I bow
dowp and skip off all the important
Mmatters in the hope that my questions
will pmot create mis-understanding for,
or on, my part! My guestions are: a,
b, ¢, d, and e. Was this question of
the Indian Ocean discussed with the
United States President when he came
here because Mr, Vajpayvee has assureg
us in November last year that this
question will be discussed threadbare?
I want to know whether it was discus-
sed? Was it a discussion in general
terms or in depth? Did Diego Garcia
come in for specific mention, if not,
why not? Is it a fact that the United
States has been taking active steps for
strengthening the Diego Garcia Island?
In May, 1977 the United States Senate
Armed Services Committee approved
7.3 million U S. dollars for additional
construction at Diego Garcia. Was this
fact pointed out by our Prime Minister
when the US President came here? Is
India satisfileq with a freeze at the
current leve] of US and Soviet naval
presence? What is India's initiative
in the matter? Was there a subtle or
a significant shift in the Indian pasition
on the Indian Ocean? What is the
response t0 the holding of a conference
of all concerned, littoral, hinterland
States and the Big flve countries?
Does the Indian coast continue to be
under US active military surveillance?

SHRI ATAL BIHARI VAJPAYEE. I
made a long statement In the expecta-
tion that there will be fewer questions,
I would now like to reply to his ques-
tions. The question of the Indian
Ocean was certainly discussed when
President Carter visited New Delhi.
There has been no shift or tilt in
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India's policy on the question of Indian
Ocean being made a zone of pesce. I
am inclined to ggree wilh the hon.
Member. This question was raised by
my friend, Mr. Shyamnandan Mishra
that during the election, Mr. Carter—
not President Carter, he became Presi-
dent afterwards—has stated that
Indian Ocean should demilitarised,
but now talks are going on between
two big powers not about demilitarisa-
tion, but about limitation of arma-
ments, Obviously there is a sliding
back and this is not for the first time
that this aspect has been Etrought to
the notice of the House.

SHRI JYOTIRMOY BOSU: Will there
be a control Commission?

SHRI ATAIL BIHARI VAJPAYEE:
Which control Commission?

MR. SPEAKER: You answer Mr.
Mavalankar's question.

SHRI ATAL BIHARI VAJPAYEE:
You prevent me from replying to Mr.
Bosu's interruptions? He should be
prevented from interrupting. In the
interruption, I have forgolten....

SHRI JYOTIRMOY BOSU: I am
sorry.

SHR1 ATAL BIHARI VAJPAYEE: 1
know and the House is a.sn aware that
the United States Senate has sanction-
ed some extra amount so that 1he basesg
in Diego Garcia c«ould be further
strengthened. When this question was
discussed with President Carter, our
Prime Minister was very clear and cate-
gorical and he sald that as a result of
the talks between United States of
America and Soviet Union, nothing
will be left in Indian Ocean except
peace. That means all foreign bases
are to be el!iminated, no new bases
are to be established and there should
be no further strengfthening of the ex-
isting bases. I do not know why there
should be any doubt about the policy
of the Government in the minds of
Members llke Mr. Mavalankar.
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12.56 hrs.

RULING ON POINT OF ORDER RE:
THE PRESIDENTS ADDRESS LAID
ON THE TABLE

MR. SPEAKER: On 24th February,
1978 when the motion of thanks on
President’'s Address was taken up,
Shri Stephen raised a peini of order to
the effect that copy of the Address
placed on the Table of the House is in-
complete as it did not contain the
preliminary observations made in
Hindi. I reserved my order.

Article 87 of the Constitution makes
the following provision about +ddress
by the President:

“(1) At the commencement of the
first session afler each general elec-
tion to the House of the People and
at the commencement of the first ses-
sion of each year, the President shall
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address both Houseg of Parliament
assembled together and inform

Parliament of the causes of its sum-
mons;

-

(2) Provision shall be made by the
rules regulating the procedure of
either House for the allotment of
time for discussion of the !natters
referred to in such address.”

Since the Address is delivered by the
President to Members of both Houses
of Parliament assembled together, it is
necessary that an authenticated copy
thereof is laid on the Table of the Lok
Sabha when it meets in its own Cham-
ber for the purpose of discussion of
matters referred to therein. To ensure
that authenticateq version ig laid on
the Table, copies of the Address both
in English and Hindi are teing suthen-
ticated by the President himself since
1958.

It has been verified that the Address
by the President which was laid on the
Tabie on 20th February, 1978 is the
one duly authenticated by the Presi-
dent himself,

A copy of the President's Address
placed on the Table of the House is
in accordance with the past practice.
The observations made by the Presi-
dent which are outside the Address as
such have not been included in the
past in the copy of the Address placed
on the Table. The copy of the Fresi-
dent's Address placed on the Table of
the House is in accordance with Article
87(1) of the Constitution. It does not
contravene any rule framed or any
direction given by the Speaker Hence
the point of order raised by Shri C. M.
Stephen is not tenable and the same
is ruled out.

MR. SPEAKER: Now, there are two
important statements to be made by
two Ministers. Is the House willing to
sit for a few more minutes, so that the
statements can be made?

SEVERAL HON. MEMBERS: Yes,

SHRI JYOTIRMOY BOSU: I will’
raise my item tomorrow.



